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Present ; Hon'ble Dr..C.Srma, Administrative Ilenber. 

Hon'ble Nr.D.Purkayastha, JUdICIal Member. 

i1..A11INUL HAQUE 
S/o Late Ahad Alj Sheikh 
worked for gain a 
Sub—Post Master in Kamari 
Sub—Post Qfficø, Vu. 
Kmari, P.S.Kaligunja, 
01st. Nadia. 

1 Applicant 

Vs. 

Union of India through the Secretary, 
Ministry of Comfnjnicatjon, Govt. of 
India, New Delhi. 

Director of Postal Services, ca1tta 
Region, Calcutta-12. 

Post Master General, Calcutta Region' 
Calcu tta-12. 

4-i. Superintendent of Post &fices, 
Nadia North Djvi1on, Krishnanagar. 

Asj5tant Superintendent of Post &fices, 
Nadia Krishnanagar Central Division, 
Krishnanagar. 

Inspector of Post Wf ices, Debagram 
Circle, Kaliganji Nadia. 

090 Respondents 

For the applicant : Or.S.Slnha, counsel. 

For the respondents: Mr.B.Pbkherjeep counsel. 

Heard on : 10.12.197 & 
	

ardor on : .2.1998 
9 .2.1!J98. 

ORDER 

E1.C.Sarma, A.M. 

In this application the applicant has raised the 

grievance that although he has been acquitted 	the criminal 

case which was filed against him for alleged misappropriation 

of Government money in the matter of depositing such money into 
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the savings bank account of differnt customers to the tune 
9- tLicj 	c, 

of .10825/A The applicant contends fhat he was placed 

under put-off duty u.e.f. 2.8.1981 on the said charges and 

the ld.Additional Sessions Judget 1st Court, Nadia, by a 

judgment dated 3003.1996)had acquitted him in that case. The 

applicant has annexed a copy of the certified copy of the  

judgment passed by the ld.dditional Sessions Judget Nadia. 

Ilr.8.1Ukherjee, ld.counsol ap earing for the respon- 

dents submits that 	a no tbe 

departmental agents had submitted to him the para-wise comments 

of the application and the reply has net been drafted as yet. 

We have considered the submissions of the ld.o5l 

for both the parties and perused records. We find from the 

3flflexure in the petition that the applicant was acquitted in the 

Special Court Case No.5/87 u/s 409 of IPC by a judgment dated 

30.3.1996. The ld.counsel for the applicant submits that there 

was another case instituted against the applicant being 

Kaliganj P.S. No.19(5)85 u/s 409/IPC but her client was 

dischargeau/rs 167(5) Cr.PC on 9.6.1994. Ld.counsel further 

submits that the said case no.18 was converted to Special Case 

No.5/49for the Additional Sessions Judge before the Special Court. 

Therefore, according to the ld.counsel for the applicant, there 

is no criminal case pending against the applicant and he has 

been acquitted and discharged from such proceedings. However, 

Mr.8.Mikherjee, ld.counsel for the respondents, submits that 

copies of the . judgment are being obtained by them and the 

department is proceeding to Institute disciplinary proceedings 

against him since th offence involves mIsappropriatjon or 

Government fund. 

In vieW of the above position, we are of the opinion 

that the application can be dispesed of at the stage of 

admission hearing itself by passing appropriate orders. According-

ly,  the application is disposed of with the direction that the  
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respondent no.4,whø is the Superintendent of Post if'f'icas' 

Nadia North Division, Krishnanagar P.O. and P.S. Krishnanagari 

Dist. Nadia, shall dispose of the representation ated 12.8.16) 

and subsequent representations On this issue within a period of 

two months from the date of comnunication of this oroer. The 

result of such consideration of the said representations shall 

also be conveyed to the applicant within a period of 15 days 

from the date of taking of such decision. This is, however, 

ujthUut any prejudice to the liberty to be exercised by the 

respondents in the matter of drawal of disciplinary proceedings 

against the applicant, if permitted by the rules. 

5. 	No order is passed as to costs. 

I 

~~o 
(D.Purkayastha) 
.Judicial Plerrber 

/fl 
(B.C.Sarma) 

Administrative Meriber 


